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LEAVE OF ABSENCE TO SHRI SAT 
PAUL MITTAL 

Mil. CHAIRMAN: I have to inform 
embers that I have received the llowing 
letter dated 13th November, 180, from Shri 
Sat Paul Mittal: 

"Since I am attending the United 
Nations General Assembly Session as a 
member of the Indian delegation it is not 
possible 'for me to attend the ensuing 
Session of the Rajya Sabha starting from 
Nov -ember 17th, 1980. Hence, my 
absence may please be condoned." Is it the 
pleasure of the House that amission be 
granted to Shri Sat ml Mittal for remaining 
absent from I the meetings of the House 
during e current Session? 

(No Hon. Member disssntcd) 
MR.  CHAIRMAN:     Permission    to main 
absent is  granted. Now,  I  seek permission 
to remain isent myself. 

Jr. Deputy Chairman in the Chair] 

CA ATTENTION. TO A MAT-Ifi  OF 
URGENT  PUBLIC  IMPORTANCE 

iteriorating law and order situation in the 
country 

 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Mr. Deputy 
Chairman, Sir, even though maintenance of 
law and order rests mainly with the State 
Governments, the Central Government is also 
naturally concerned about it. The Central 
Government is in constant touch with the 
State Governments and renders them all 
possible assistance whenever required. 

The law and order situation in the country is 
showing definite improvement and is better 
than what it was a year back, even though all 
of us would desire it to be still better. No 
doubt, there are local incidents of violence, 
agitational activities and unrest in some parts 
of the country, but this cannot be helped in a 
large country like 0urs. This should also be 
viewed against the steady deterioration in the 
law and order situation 
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[Shri Yogendra Makwana] in the 
country during the last few years. 
Government, however, has taken all steps 
not only to check further deterioration 
but to bring about a positive  
improvement. 

There is a growing tendency in certain 
section of the society t0 take recourse to 
violence for redress of their individual or 
collective grievances and engineer 
agitational activities rather than adopting 
a lawful course. Government has 
repeatedly made it clear that each and 
every issue should be resolved by 
negotiations and in a peaceful manner. 

The law and order situation in the 
North-Eastern Region has been showing 
gradual improvement. The prolonged 
agitation in Assam over the foreigners' 
issue has created an atmosphere of 
distrust, suspicion and bitterness. 
Government has made known its belief in 
resolving the problem through 
discussions and has kept its doors open. 
Several rounds of discussion have taken 
place with the leaders of agitation but the 
talks have remained inconclusive, it is 
hoped that saner counsel will eventually 
prevail amongst the agitators and the 
issues will be resolved peacefully. After 
the recent incidents of violence, the law 
and order situation in other parts of the 
North-Eastern region is now, by and 
large, peaceful. 

There have recently been a few 
unfortunate incidents > of communal 
violence in some parts of the country. 
They could however, be localised and 
brought under control. It is gratifying to 
see that a number of festivals of different 
communities were observed in an 
atmosphere of peace and harmony during 
the last five weeks. 

Government is aware of the activities 
of certain anti-social elements and groups 
having disruptive and fis-siperous 
tendencies and have taken adequate steps 
to re-establish the role of authority which 
had considerably eroded during the last 
three years. The increasing trend noticed 
from 1977, regarding atrocities on 
Harijans and other weaker sections of the 
so- 

ciety has definitely been checked this 
year. 

While, on the one hand, Government 
has decided to bring the political par 
ties and other groups on a common 
platform of the National Integration 
Council to seriously deliberate on the 
problems pesing a threat to the na 
tional unity, 0n the other hand the 
administrative machinery is. being 
strengthened in the form of reorgani 
sation and modernisation of police 
forces, and certain additional provi 
sions have been brought on the statute 
book to enable the law and order 
authorities to take firm and timely 
action in curbing anti-national and 
anti-social elements.
 
* 

Government i:s confident that with the 
cooperation of citizens from all walks of 
life and political parties and with the 
power;; available t0 the law enforcing 
agencies, the law and order situation 
would continue to show improvement  in 
future  also. 

SHRI PILOO MODY (Gujarat): 
It all started on the 27th March, 1977. 
Is it not?  
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SHRI    YOGENDRA    MAKWANA: I 

said we are examining the suggestions 
made by the Police Commission. 
Whatever suggestions you have made will 
also be examined. 

 
SHRi ARVIND GANESH KUL-

KARNI (Maharashtra): May I now 
proceed with my question? 

MR. DEPUTY CHAIRMAN: You 
may proceed. 

SHRI ARVIND GANESH KUL-
KARNI: Thank you. At the outset, I want 
to remark on the statement laid by the 
hon. Minister of State for Home Affairs 
who is supposed to be a powerful 
Minister. What he said is that the law and 
order position is improving. 1 think either 
hfe eyes are weak or he is deaf so that he 
is 
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[Shri Arvind Ganesh Kulkarni] not able to 
see and read or hear because all over the 
country the law and order is deteriorating. Do 
not compare yor.rself with Janata because you 
have come to power with the promise that you 
will provide a Government that will rule. 
Now everybody feels that the Government is 
not ruling. In Delhi every day we hear of girls 
.lost or boys lost or -ladies taking morchas. 
And you are, like Nero fiddling while Rome 
is burning. D0 not take that attitude. Do not 
unnecessarily criticise the opposition. You 
have got a massive majority. This is one 
aspect. 

Now I am asking my question. Before that I 
want to say that Mrs. Indira Gandhi, the Prime 
Minister, is supposed to have the confidence 
and ability to rule and 1 myself believe so. I 
do not have any doubt about it. But 
sycophants, hangers-on and charlatans in her 
Party are making her weak and they are 
pushing her into the Tantrik hands... 

SHRI HARISINH BHAGUBAVA 
MAHIDA (Gujarat): What is the question? 

 
I am prefacing my question. So, this is the 
problem. Now Shrimati Usha Malhotra is 
also there. There is a photograph .. 

MR. DEPUTY CHAIRMAN; Do not refer 
to photographs. 

SHRI ARVIND GANESH KULKARNI: 
The photograph is that of one Sadachari and 
Shri Kedar Pande. The whole photograph is 
sweet because Shrimati Usha Malhotra is also 
there. Otherwise, who will bother about that 
bearded Swami and Mr. Kedar Pande? It has 
added grace. Congratulations to you, my dear 
friend, Mrs. Usha Malhotra. But the point is 
this: Don't push your Prime Minister into the 
hands of tantriks and    the    sycophants    
including    the 

Ministers. You people are pushing her into 
the hands of Kamal Nath's and other fellows. 
Please tell them: "Hands off on this 
business.". Mrs. Indira Gandhi, left to herself, 
can rule. But the sycophants and the hangers-
on do not want her to rule; you people do not 
want her to rule. (Interruptions) 

SHRIMATI      USHA     MALHOTRA 
(Himachal   Pradesh):     Sir,   What  is this?    
What is he saying?    He is cal ling us as 
sycophants. (Interruptions). 

SHRIMATI MONIKA DAS (Karnataka): 
Sir, what is this? What is he saying?    
(Interruptions). 

SHRI HARISINH BHAGUPAVA 
MAHIDA: Sir, what is he saying? He cannot 
take the liberty of saying all these things.    
(Interruptions). 

SHRIMATI USHA MALHOTRA: Sir, on 
a point of order. (Interruptions) . 

SHRIMATI MONIKA DAS: Sir, on a 
point of order.    (Interruptions). 

SHRi ARVIND GANESH KULKARNI: 
Sir, the question is whether the Minister of 
Home Affairs... 

SHRIMATI MONIKA DAS: Till two 
years before you were with us 
(Interruptions). Mr. Kulkarni, till two years 
before you were with us, you were in our 
party. Don't forget that. You were with us 
only till recently.    (Interruptions). 

MR. DEPUTY CHAIRMAN: Order 
please. You put your question, Mr Kulkarni. 

SHRI ARVIND GANESH KUL KARNI: 
I can't hear what Mrs Monika Das says.   
(Interruptions). 

MR. DEPUTY CHAIRMAN: Order, 
please.   (Interruptions). Order, please 

SHRIMATi MONIKA DAS: I m telling 
you this: You tell your Janata friends that 
you were with us onlj (ill two   before.  
(Interruptions)' 
SHRI  ARVIND    GANESH    KUL-
KARNI; You are also to good to loo! at.  
(Interruptions). I don't mind (Interruptions). 
I am sorry to express i: this way. 
(Interruptions). 
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SHRIMATI MONIKA DAS: You were with 
us only. Don't forget that. (Interruption) 

SHRI ARVIND GANESH KULKARNI; 
Why are you bothering me like  this? 

MR. DEPUTY CHAIRMAN: Please put 
your question, Mr. Kulkarni. 

SHRI JAGDISH PRASAD MATHUR: 
Sir, Mr. Kulkarni said that she is too good to 
look at. It is wrong. Actually, Sir, he should 
have said this only that she is good to look at. 
(Interruptions). 

MR. DEPUTY CHAIRMAN: I don't think 
he meant it that    way. 

SHRI BHUPESH    GUPTA     (West 
Bengal);   Sir,    why    is he    daunted when 
the lady Member is advancing? 
{Interruptions).  Why  is  he  daunted by an 
advancing lady? 

SHRI ARVIND GANESH KUL 
KARNI: Sir, I want to know one 
thing from the Home Minister, Mr. 
Jail Singh, who has made the state 
ment now, as the Home Minister and 
not as a frined of the tantriks. I 
want to know whether it is a fact 
that there is a foreign hand in the 
law and order situation being dis 
turbed and in the destabilization in 
the country or whether there are 
some domestic hands which are 
haunting your mind. You do say 
that. I you think that there 
is a foreign hand, you have got to be 
very categorical and you have to 
categorically say whether it is the 
USA or whether it is the Arab shei 
khs who are having too much money. 
You have to say categorically who is 
destabilizing the eastern part of the 
country, whether it is the CIA or it 
is the KGB or the Indian people or 
the Arabs or anybody else, whoever 
it      may.       (Interruptions). My 
friend, Mr, Shervani. wants me to include the 
Chinese also. You have to say whether it is 
the Chinese who are behind this. 

Secondly, Sir, I want to know one more 
thing. When you say that the law and order 
situation has improved—I 

do not want to quote the various examples 
right from what Mr. Ramesh-war Singh 
quoted—I only want to say one thin. Only 
yesterday or today, in Bihar, 40 prisoners' eyes 
were      damaged by the police.     Is this    the 
police  organisation you are heading, my dear 
friend, Mr. Zail Singh?      Is this   the  damned   
police   organisation that you are heading?    
Leave    aside the  ladies   and   other  things.      
This is totally inhuman and is a shameful thing 
on the part of the Government whether it is the 
Bihar Government or the Central Government. 

SHRI HAREKRUSHNA    MALLICK 
(Orissa): Yes. 

SHRI ARVIND    GANESH     KUL-
KARNI:  Scondly, Sir... 

MR.   DEPUTY   CHAIRMAN;      No; 
thirdly.      This is your third point. 

SHRI ARVIND GANESH KULKARNI: I 
am limiting my questions. I have no other 
interest, you see, because other interests are 
taken care of. You and I both have no other 
interests. We have the interests of the country 
only in mind. I am not a youngster like Mr. 
Mahia. 

Now, Sir, I want to know from the 
honourable Minister whether the laxity in 
your 0wn party, the congress (I), is not 
responsible for this. I want to have a 
categorical "No" from the Home Minister, Mr. 
Zail Singh. What action have you taken 
against that Member, though legally you 
cannot take any action against your Congress 
MP, who killed Shrimati Purnima Singh and 
who took another girl from AIR for a jaunt a 
car from the hostel? Whether it was with the 
permission of Mr. Sathe or not, I do not know. 
Or whether he has been really removed or any 
legal action or any action for moral turpitude 
has been taken, I do not know. Nothing has 
been done. Then, about promotions you must 
have read in the Time of India by Khanna. He 
has stated that undue promotion is given all 
along the line, that sacking of certain 
Secretaries and police officers is  going on    
and 
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[Shri Arvind Ganesh Kulkarni] you are 
creating a new history in this country. The 
Janata has done it. We blamed the Janata. Let 
us discard the Janata. But you are doing it, 
who is supposed to be a Government with 
proper guts and proper power. 

Sir, my last question is this. Mr. Zail Singh 
in all fairness, law and order to the citizen is 
unbearable; that I can say. Press 
correspondents are being attacked by Gundu 
Rao—why Gundu Rao? He is ** (Interrup-
tions). Some poor chap reported that a chappal 
was thrown at him, the entire Indian Express 
was attacked  and..;.. 

AN HON. MEMBER: The Deccan Herald. 
SHRI ARVIND GANESH KULKARNI,: 

Yes, the Deccan Herald. What type of boorish 
Chief Ministers have you brought? A new 
type. Mr. Antulay in Maharashtra threatened 
Mr. Madhav Kadkare that if he publishes this 
or that report, he will be arrestee under the 
MISA or Na-tioned  Security...    
(Interruptions). 

SHRI F. M. KHAN (Karnataka): Sir, on a 
point of order. 

SHRI ARVIND GANESH KULKARNI: 
Go ahead, I know you are defending Gundu 
Rao; I, know it. (Interruptions). 

SHRI F. M. KHAN: I expected that a senior 
Member would talk decently in this House.      
Every time they go on using. .. (Interruptions). 

AN HON. MEMBER: You cannot go on 
saying whatever you like, (Interruptions). 

MR, DEPUTY CHAIRMAN: If there is 
anything unparliamentary, I will see to it. 
(Interruptions) Mr. Kulkarni,  you  conclude 
now. 

SHRI ARVIND GANESH KULKARNI; I 
know the feelings of my good, young friend. 
Mr. Khan. Mr. Khan, when you were here and 
we were there,    we were    attacking the 

Janata Party and Advani... (Interruptions^ I 
say ** because a report came about a chappal 
having been thrown and you attacked the poor 
chap—by you I mean Congress (I,), Youth 
Congress people. I would only request you to 
search your hearts, whether by this way of 
threatening the Press people you can achieve 
something. (Interruptions). 

MR. DEPUTY CHAIRMAN: That will do. 
AN HON. MEMBER: Do you think that 

whatever is reported in the papers is correct? 

SHRI ARVIND GANESH KULKARNI:   
Whether   it  is      right     or 
wrong ___      (Inte.Tuptions).     If   the 
report does not suit you, it is bad. It is a very 
wrong attitude you are taking.   
(Interruptions). 

MR. DEPUTY CHAIRMAN: Please 
conclude. Mr. Kulkarni. 

SHRI ARVIND GANESH KULKARNI: 
How can I conclude when **  (Interruptions). 

DR. BHAI MAHAVIR (Madhya Pradesh); 
To call someone a dog or to call him names is 
civilized (Interruptions) . 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): The tape is there. You go 
arid listen to the tape. (Interruptio?is). 

DR. BHAI MAHAVIR: If someone calls 
somebody a dog or calls him names, 
somebody else has to return the compliment   
(Interruptions). 

SHRI ARVIND GANESH KULKARNI: 
My question is: Mr. Zail singh, when you 
attack the Press correspondents, does it and 
any grace or any laurels you want to attach to 
Smt. Indira Gandhi, does it attach any grace? 
The press people have to be protected." I do 
not quote the Orissa incident or of Bihar or 
Karnataka  or  Maharashtra  or  anywhere 

•♦Expunged    as    orderd    by    the   Chair. 
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else. Yesterday, you could not stop that, Mr. 
Hutchings ejecting the press party. What type 
of hangover Hutchings have got of the Em-
pire? 

MR. DEPUTY CHAIRMAN: That is a 
different matter. 

SHRI ARVIND GANESH KULKARNI: 
The British Empire has been liquidated. We 
have earned our freedom. And we have not 
got the guts to say to Mr. Hutchings, "you 
have to get out". They rejected the press 
party. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI ARVIND GANESH KULKARNI; 
The press has got nothing to do. .. 

MR. DEPUTY CHAIRMAN: This is not 
concerned with the law and order situation. 

SHRI ARVIND GANESH KULKARNI: 
...with the agreement between the Crown 
Prince and *^e Information and the 
Broadcasting Organisation. Sir, we are here 
on our self-respect. We have got io be 
ashamed of this action. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Minister. 

SHRI ARVIND GANESH KULKARNI: 
So, please take action on the various, specific 
points that I have mentioned. About your 
Punjab-friend, don't protect him. Bring him 
to the law and then that will be a nice thing, 
Mr. Zail Singh. Otherwise, you will be a Jail 
Singh. 

SHRl YOGENDRA MAKWANA: Sir, I 
do not want to go into the allegations made 
by the hon. Member. It is rightly pointed out 
by Mr. Khan that a senior Member should 
not have made such allegations. 

SHRI ARVIND GANESH KUL 
KARNI: Sir, I, object. Whether 
the senior Members are allowed to 
make speeches and make some ex 
planation, we know. Who is Mr. 
Makwana?      He may     be a    junior 

Minister.     He is also a colleague of 
mine. 

MR. DEPUTY CHAIRMAN: He is giving 
respect to you. 

SHRI ARVIND GANE&H KULKARNI; 
He has equal power and equal authority as I 
have   got. 

MR. DEPUTY CHAIRMAN: He is giving 
respect to you. 

SHRI YOGENDRA MAKWANA: Sir, when 
I say that there is considerable improvement in 
the law and order situation, I or the 
Government is not satisfied with the 
improvement. It is an improvement, a definite 
improvement. But it is not to our satisfaction. 
Still we want that it should be improved 
further. But there is an improvement and it can • 
be shown by figures. 

SHRI ARVIND GANESH KULKARNI:   
Don't quote the statistics. 

SHRI YOGENDRA MAKWANA; 
Without statistics, it is impossible 
for me to show that there is an im 
provement. Unless I give the 
figures, it is not possible. Sir, the 
hon. Member was criticising the law 

and order situation particularly in 
Delhi. Sir, about Delhi, I would 
like to quote the figures. The figure 
of robberies in 1978 was 508; in 1979, 
it was 499; and in 1980, it is 249. The 
number of dacoities was 51 in 1978. 
55 in 1979; and 26 in 1980. In the case 
of murder, the number, was 138, 
138 and 146 respectively. Now. 
these are the corresponding figures of 
the previous years. We can com 
pare these with the present figures. 
And if we compare the present fig 
ures of the crime situation... (In 
terruptions). 
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SHRI YOGENDRA MAKWANA; I 
do not want to go by the figures of Mr. 
Rameshwar Singh. He may bring the 
figures from anywhere. But these are the 
figures from the records of the police. 
And I am speaking from the records of 
the police. So, the figures show that there 
is a considerable improvement in the law 
and order situation. But, as I said earlier, 
Sir, we are not satisfied with the present 
improvement. We want to improve it still 
more. 

Sir, the hon. Member raised some 
questions. He raised the question about 
Bihar, the damage done by the police to 
certain people who were arrested. 

MR. DEPUTY CHAIRMAN: The 
blinding of the prisoners. 

SHRI YOGENDRA MAKWANA: 
Sir, 1 ^lso saw the reports in the 
newspaper today only. We I would like 
to call for the information from the State 
Government because it is pertaining to a 
State Government, the State Government 
of Bihar. And I will call for the 
information and then I will see what can 
be done. (Interruptions). 

SHRI HARI SHANKAR BHA-
BHRA: He has taken four days to get the 
information when everybody in the 
country was knowing about it. 

SHRI YOGENDRA MAKWANA: 
Sir, the hon. Member raised a question 
about the promotion of certain officers. 
Sir, these promotions are n°t only by 
seniority, but the principle followed is 
seniority-cwm-merit, and on merit 
certain officers, are promoted, 
superseding some officers. So, it is  an  
administrative matter. 

 

 
SHRl YOGENDRA MAKWANA: 

Sir, I can assure the hon. Members that 
whatever suggestions they make or 
whatever they otherwise say is taken due 
note of by us, and we are certainly asking 
for the reports from the State Government 
and wherever necessary, we also ask the 
State Governments  to  take    necessary  
action. 

DR. BHAI MAHAVIR: Will you be 
good enough to tell us what has 
happened as a result? 

SHRl YOGENDRA MAKWANA: 
Sir, in the case of special mentions, it is 
not a practice of this House to write to 
hon. Members. But if any hon. Member 
writes to me, I will certainly reply to him 
furnishing whatever information that he 
may seek to know from me. I will 
certainly reply. 

Sir, the other question was regarding.. 
. 

SHRI ARVIND GANESH KUL-
KARNI: The foreign hand. 

SHRl YOGENDRA MAKWANA: I 
will come to that also. The other question 
was regarding the attack on the press. 
Sir, we are also concerned about it and 
we highly condemn those who  have 
attacked the press. 

DR, BHAI MAHAVIR: You are 
condemning. Do you know what hap-
pened in Bangalore? 

SHRI YOGENDRA MAKWANA: 
We are condemning those who attacked 
the press and the Chief Minister, as I 
understand and as I know, is not at all 
concerned in this matter. 

DR. BHAI MAHAVIR; The Youth 
Congress  (I) was. 

SHRl YOGENDRA MAKWANA: 
Please hear me, Sir, I said. Sir, we 
condemned and at the same time 
necessary action is taken by the 
Government concerned where the 
complaint was lodged with the State 
Government. So far as the foreign hand 
is concerned .  .  . 
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SHRI ARVIND GANESH KUL-
KARNI; What happened to Mr. Garcha 
from your party? Has any legal action 
been taken? 

SHRI YOGENDRA MAKWANA: So 
far as the foreign hand is concerned, the 
Prime Minister has very clearly stated 
that there is no foreign hand in the riots 
of Morada-bad or anywhere else. Money 
certainly came but it came for religious 
purposes, for some institutions and if 
anybody says that the money is used for 
this, that is not right. 

MR. DEPUTY CHAIRMAN: Yes, 
Shri Mathur. 

 

SHRi ARVIND GANESH KUL-
KARNI: I do not want to start any 
discussion, but Zailsinghji knows that 
the Rajya Sabha has its own con-
ventions.   (Interruptions). 

SHRI HARI SINH BHAGUBAVA: 
MAHIDA: No, no. There should not be 
any such conventions when you can 
speak about persons who are absent. 
How can there be such a convention? 
Nobody should be allowed to  abuse .   .   
.    (Interruptions). 

SHRI ARVIND GANESH KUL-
KARNI; When Mr. Salve and others 
were saying so many things, we did not 
object. So, for Heaven's sake, do not go 
to that jungle. I would request my friends 
not to go into the technicalities; that 
would not serve the purpose. 

 

** Expunged   on   ordered by the Chair. 

SHRI YOGENDRA MAKWANA: 
Sir, my Minister wants to say a few 
words. 
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SHRI ARVIND GANESH KUL-
KARNI; I have great respect for my 
friend, Zail Singhji, but the Home 
Minister of the Government of India is so 
ill-informed that I pity him. My party did 
not contest; it was the Janata Party. I die 
not blame Mr. Antulay or anybody but he 
said that if Mr. Madhav Gadkari, Editor 
of Bombay Sarkar has exposed some 
matter, that can be taken care of under 
National Security Ordinance or MISA. I 
only referred to that statement. I did not 
blame Mr. Antulay. He is also a good 
friend of mine. 

 
SHRI ARVIND GANESH KUL-

KARNI: Sir, H am on a point of order. 

*'Expunged    as  ordered    by    the Chair. 

 

SHRI    ARVIND    GANESH    KUL-
KARNI:  On a point of order, Sir. 
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SHRI ARVIND GANESH KUL-
KARNI: Again, he has taken my name 
now. An editorial has appeared in the 
'Times of India' today. It has criticised 
Mr. Antulay by saying that 54,000 votes 
is no criterion for talking irrelevance. It 
has said that vote does not give the 
authority to talk irrelevance. This is what 
has appeared in 'The Times of India'. 
(Interruptions) 

 

 
DR. M. M. S. SIDDHU (Uttar Pra-

desh) : He has not come here to discipline 
the House. (Interruptions) He can 
discipline himself, he has not come here 
to discipline the House. 

SHRI HARI SHANKAR BHA-
BHRA: This is a charge on the Chair. 
This is a charge on you. (Interruptions). 
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SHRI ARVIND GANESH KUL. 
KARNI: This is a kind or' promotion 
given to you also by the Home Minister. 

MR. DEPUTY CHAIRMAN: I do not 
require any promotion. 

 

SHRI BHUPESH GUPTA: On a point 
of order. When the Union Home Minister 
has been good enough and gracious 
enough to entertain us in such a manner, 
do you think we should interrupt him? I 
would request you to ask him to come to 
the centre of the hall and entertain us, all 
of us, as a common possession of the 
House. 

MR. DEPUTY CHAIRMAN: He is 
very much in the centre of the hall. 
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SHRI N. K. P. SALVE (Maharashtra); 
Mr. Deputy Chairman, Sir, the subject-
matter of the Calling Attention—the 
deteriorating law and order situation in 
the country—is an extre. mely serious 
matter, and not for a moment could I 
spell out, from what was said by the 
Minister of State for Home Affairs or by 
the Home Minister, that they were 
complacent about 

the law and order situation. Not 
could it be spelt out, in all fairness, 
as though both of them or their Min 
istry are playing violin when Rome is 
burning, an allegation made by my 
esteemed friend, Mr. Kulkarni. In 
fact, it is a situation which warrants 
continuous vigilance. Various his 
torical factors are there into which I 
do not want to go at this stage. But, 
Sir, there is an alarming deteriora 
tion in the law and order situation in 
a particular part of the country and 
in which organised violence, political 
violence, is being unleashed on a 
political party which is very dele 
terious, very pernicious to the work 
ing of democracy in the country, and* 
conditions exist in terms of which 
the provisions of the Constitution are 
not being followed in that particular 
State. It is a fit case for action be 
ing taken under article 356. I refer 
to West Bengal. Sir, it is a matter 
of very deep regret, so far as I am 
concerned, that on this serious matter 
the hon. Member who initiated the 
debate should have made a speech 
which, I regret to say, was an exer 
cise in sheer pornography. Such 
things could not have been said before 
his daugther or daughter-in-law. 
When I refer to Bengal and say it is 
a serious matter, when I submit that 
it is a serious matter when I submit 
that it is a atter in which there 
is organised violence unleashed 
and the constitutional machi 
nery is not being used in 
accordance with the provisions of 
the Constitution but according to 
the whim, caprice and private hu 
mour of the political party in power to 
serve and subserve the party's own 
end. I can give you concrete instanc 
es as to how the constitutional 
machinery as such has completely 
collapsed. Party officials have 
started acting like police officials, 
magistrates and Government officials 
and are causing havoc. And my ques 
tion to the Home Minister is, whe 
ther or not, times without number, 
the orders of the High Court of Cal 
cutta are being flouted right, left and 
centre, under the name of what is 
known  as  Operation   Share-croppers' 
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Bhavani Singh Roy, tEree out of whom are ex-
Ministers of Bengal and outstanding and 
distinguished leaders in public life. One of 
them Ajit Panja, is lying with a broken leg. I 
would like to know from the Minister whether 
or not it is a fact that Shri-Subrata Mukherjee 
was mercilessly beaten in September in Cal-
cutta itself. He was hit ruthlessly on the neck, 
a place where usually even the police people 
do not ^hit. He is an ex-Minister of Bengal. 
And when the Chief Minister was asked to 
make a statement, what did he say? He said the 
police unfortunately could not recognise him 
and that is why they beat him. There is 
indiscipline sought to be systematically 
inducted into the police. I want to know 
whether or not pro-CPM police officials the 
other day took out a procession "in uniform 
with police band at Cinsura and whether or not 
.they shouted slogans describing the Prime 
Minister as fascist, etc, etc. If this be correct, 
can there be a more flagrant violation of the 
State official machinery being abused, grossly 
abused, in violation of the requirements of 
Constitutional propriety? Ours is a quasi-
federal constitution. I do not want to go into it. 
If this is how officials are being used, that 
shows the attitude of the Government and the 
party in power. Police is being systematically 
incited to indiscipline and is being encouraged 
to build up... (Time bell rings) Please give me 
two minutes, Mr. Deputy Chairman. I have a 
few specific questions to ask. I want to know 
whether or not it is true in the process of 
politicalising the police force—that is my all 
allegation against the Government of West 
Bengal—there was one Deputy Commissioner 
in Calcutta, one Mr. Talukdar who openly 
criticised hi? senior, the Commissioner, one 
Mr. Sinha, as a clown, and when he did so—
what happened?—when a complaint was 
made, Mr. Talukdar was promoted and Mr. 
Sinha was removed from the place. This is 
how things are going on. That is primarily be-
cause Mr. Talukdar has been a pro-CPM man 
right from his college days. 
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I want to know from the Minister whether or 
not Promode Das Gupta, Secretary, CPM, 
Chairman, Left Front Committee which is 
almost a suPer Cabinet .   .  . 

 
SHRI N. K. P. SALVE: f^<n?TT7-3Jt 

%ZVZ ?Tt?lf foil I want to know whether or 
not Mr. Promode Das Gupta the other day 
described the Prime Minister as an an'.i-social 
and whether or not it is a fact that in a public 
place he asked: "who is Giani Zail Singh. 
What locus standi has he for being in Bengal? 
If necessary^ we will have both the Prime 
Minister and Giani Zail Singh arresi. ed in 
Bengal." I want to know whether or not this 
sort of hostile attitude, irresponsible attitude, 
is being shown. (Time bell rings) One more 
minute. The Finance Minister, Shri Ashoke 
Mitra, who was removed from the Central 
Government employment—he was an 
Economic Adviser here—said on the floor of 
the House—this is tfery serious—that unless 
and until Uie Centre is destroyed the States 
can never flourish and ba prosperous, that 
they can never prosper and that he vowed that 
"it is my duty to destroy the Centre". I want to 
know whether or not. ultimately, attempts 
were made—he said this on the floor of the 
House—to tamper with the record of the 
Assembly on this account and when one 
official of the Assembly tried to resist this at-
tempt to tamper with the record of the 
Assembly, he was suspended ostensibly for 
some other reason. 

In the end, there is going-to be tne 
Government-sponsored bundh to morrow and 
there are going to be "11 sorts of problems 
arising out of this lawlessness and violence. 
The Government is going to ensure that it is 
a complete success. People have known  
instances  when    the    entire 

police machinery, the entire power, the firing 
power, is being geared up to unleash itself 
against the Oppjsi-tion. What havoc it can 
cause, what dangers it can pose, you can 
imagine. This is a fit case and I want to know 
from the Minister whether they are aware of 
the extremely disquieting situation in Bengal 
and whether they are working on the lines to 
clamp Article 356 without any further de-
terioration in the situation. 

SHRI YOGENDRA MAKWANA: Most of 
the incidents which the hon. Member has 
narrated here are within our knowledge. I 
have received information that four Congress 
(I) wor. kers were beaten, including the Pre-
sident, Mr. Panja. I know the case of Mr. 
Subroto Mukherjee. I know it personally. He 
met me and told me and narrated how he was 
mercilessly beaten by the police. But these are 
all matters pertaining to the States and we 
cannot take any action.... 

SHRl N. K. P. SALVE; Even when it is 
failure of the Constitutional mac. hinery? Our 
people have no protection there. 

SHRI YOGENDRA MAKWANA: The 
hon. Member is rightly agitated because of 
the situation created by the Front Government 
in West Bengal. But as I said, these are all 
matters pertaining to law and order which is a 
State subject. We can at the same time 
enquire from the State Government. But we 
cannot give any direction on these matters. 
However, law and order situation has not 
gone to the extent of warranting any action 
under article 356 of the Constitution. 

SHRI P. RAMAMURTI (Tamil Nadu): 
These allegations have been made against the 
West Bengal Government. The Prime 
Minister goes about saying these things. But 
when Mr. Jyoti Basu was asked to ,give 
instances, letters have been exchanged and 
every instance has been explain, ed. Those 
letters are there. Mr. Jyoti Basu pointed out 
that the number of CPM workers arrested is 
much more than the Congress (I) members. 
This is a fact.   I do not say that some of 
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our supporters do not retaliate when they are 
attacked by your party people. But it is on 
both sides. There is no doubt about that and 
we request the Prime Minister to see that her 
own people do not fight each other. This is 
creating problem and about 20 Congressmen 
have, been killed by each other. Please stop 
this. With regard to the statement made by the 
Home Minister,, I am afraid they are living: in 
an extremely complacent situation. He gave 
some statistics. Here are statistics whick I 
have got from the Library. As far as we are 
concerned, we are accustomed to repression, 
attack and murders toy the Police. Between 
1971 and 1974 1,300 of our workers have 
been murdered. We are pot concerned about 
these because we are accustomed to it. Now 
only attacks on workers,, trade an and kisan 
workers and workers of political parties are 
taking place. The situation today is far more 
worse because a common citizen's life in this 
country is not safe. We hear of rape cases 
every day. In running trains passengers are 
looted. Running buses are stopped and people 
are looted. These are common occurrences 
that are taking place in many parts of the 
country. The Home Minister was taliking of 
statistics. These are the statistics I have  got 
with me.    1977 

 
This is from the Library. In 1977— 180; in 
1978—230; in 1979—304. The number is 
going up. This is with regard to communal 
riots. Now with regard to rapes, 40 rapes have 
been reported, out of which 10 rapes have 
been committed by the Police personnel 
inside the police stations. This is not an 
ordinary thing. Such things did not take place 
before. Dacoities are taking place. And police 
person. nel are hand in glove with the dacoits. 
JTie other day in Bihar a dacoit was caught 
and in his pocket was found a letter written by 
a Minister of the Bihar Government thanking 
him profusely for having helped the Cong-
1338 RS—D—11 

ress(I) to come to power. This is the link.up 
between the Cong-2 P.M. ress (I) politicians 
and tne dacoits. This is the position now. When 
this is the position, Sir,. how can the coal not 
be looted in Bihar? Coal does not reach the 
place it is intended for. So, this is the 
common occurrence. It is a common 
occurrence in Delhi where the girls are afraid 
of going out at night. When this is the 
position, the point to be noted is that the 
custodians of law and order have now become 
the biggest mafia group in this country. This 
is the crux of the problem. I am not the only 
person saying this. One of your Members 
who was previously a Judge c* the Allahabad 
High Court had said. He had himself said that 
in this country the police people are the 
biggest mafia group. 

Sir,. I am reminded of a cartoon which I 
saw in an American magazine and 1 will 
describe the cartoon to you. The cartoon is 
like this: One man goes out with a gun in his 
hands and knocks at the doors of another 
man's house at mid night. The man inside the 
house comes out with a gun in his hand and 
asks the man: "Who are you?". The man 
outside says; "I am a policeman in the pay of 
the gangsters. Who are you?" The man inside 
the house says: "I am a gangster in the P*y of 
the police." So, this is how it is and this is the 
position. One says, "I am a policeman in the 
pay of the gangsters" and the other man says, 
"I am a gangster in the pay of the police.". 

SHRI BHUPESH GUPTA; If it were here, 
he would have said: "I am a Minister." 

SHRI P. RAMAMURTI; So, this is the 
state of affairs in this country now. The entire 
administration today, as far as the custodians 
of law and order are concerned, is hand-
in.glove with the dacoits and the entire police 
administration is hand in glove wi+h the 
thieves,, and they themselves perpetrate many 
crimes and they commit rape on women and 
all these things 
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[Shri P. Ramamurti] are there and yet 
my friend says that it has improved. 
When you say improvement is taking 
place, more rape by the policemen takes 
place. This is how it happens and this is 
what he say. Today, you are in the 
position of the last days of the Mughal 
empire. During the last days of the 
Mughal empire, there was no law and 
order; each man unto himself. That is the 
position into which you are descending. I 
am warning you: This is the position to 
which you are coming. Therefore,, all 
that I am saying is this: These ard the 
facts of life. 'Let not the Minister try to 
bamboozle us or befool us. But he Is only 
befooling himself by saying that things 
are improving. What are they going to do 
now? After all, the police is recruited by 
you only. In the case of the Bhag-pat 
incident, what is the, action you have 
taken? Even the report you don't .publish. 
How many policemen have been arrested 
in, this rape case? You tell me. How 
many policemen have been arrested in 
this rape case and how many policemen 
have been arrested for their involvement 
in the dacoities? Nothing is there. There-
fore, Sir, this is a very serious situation 
which this country is facing today. I am 
not talking of political attacks because we 
are accustomed to them. I am not talking 
of the attacks on the trade unionists 
because we are accustomed to them, and 
we wfll bear them. What I am saying is 
that the country has come to a position 
where the common citizen's life and 
women's honour are not safe and these 
things today are completely at stake. 
Therefore, what are the steps that the 
Home Minister is going to take in order 
to tackle this very grave situation in the 
country? This is all that 1 would like to 
ask. As far as the police force is 
concerned,, as far as the administration is 
concerned, how many people from the 
police force have been arrested? This is 
all that I want to know. 

MR. DEPUTY CHAIRMAN: Yes, 
Mr. Minister. 

SHRI YOGENDRA MAKWANA: 
Sir, in the beginning, I have stated that    
we are not satisfied with    the 

improvement. I .'said that there is & 
.slight improvement. But improvement is 
there and it can be seen from the figures 
only which I have already quoted. I do 
not want to requote them, But I can »ay 
simply that there is an improvement and 
we are not satisfied with the 
improvement. I have repeatedly said that 
we are not satis, fied and we are aware of 
it and we are taking action in that 
connection. 

SHRl P. RAMAMURTI: That is all? 
This is the answer? 

SHRI    YOGENDRA    MAKWANA 
•Sir, he has quoted some statistics.    I 
have nothing to say on that. 

MR.  DEPUTY   CHAIRMAN:     * 
Mr. Bhola Prasad. 
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SHRI G. C. BHATTACHARYA (Uttar 

Pradesh): Sir, the first statement of the 
Minister of State for Home Affairs is that the 
situation has improved. May 1 know whether 
this country was more unstable at any time 
since Independence, than it is now? May I 
know whether there was any such carnage 
before as happened in Tripura? We are 
forgetting what is happening in Assam or 
other North-Eastern States. Do you find any 
other such example, before this Government 
came into power? What is happening in 
Kashmir? What is happening in the other 
parts of the .country,'namely,, Maharashtra, 
Tamil Nadu, Kama. taka, Andhra Pradesh and 
Punjab. 

AN HON. MEMBER: What about Uttar 
Pradesh? 

SHRI .G. C. BHATTACHARYA: I will 
come to Uttar Pradesh separately because it is 
going to burst and  it  is only preparing now.       
In 
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other places the developments have already 
taken place. Even after au these development 
if the Government is complacent enough, then 
what inference one can draw but to Say that 
this Government is also a party to 
destabilisation. Sir, they are saying that they 
have stopped atrocities on the Harijans and 
are taking credit for that. May I know whether 
there have been any more serious incidents 
than what happened at Kafalta? May I know 
whether the atrocities that were let loose by 
the Government could be even thought of 
before this Government came into power? 
What about the atrocities on the Kisan 
movements and the peaceful peasants? Were 
there any such incidents before this 
Government came into power? Even before 
1977 such developments did not take place. 
There is so much of oppression on almost all 
sections of the society. 

Then I give you the example of students. He 
has also referred to stu. dents and the youth 
and journalists. I want to know which part,, 
which section of the people, is today feeling 
safe and on whom atrocities have not been 
committed. You are talking of minorities. I 
ask, what has happened in Moradabad, in 
Aligarh and in Allahabad. What has happened 
is unprecedented. We are forgetting facts and 
the Home Minister is taking this House for a 
ride giving some statistics. We have forgotten 
what has happened in Moradabad and Aligarh 
and what- deep injury it . has caused to the 
body politic of this country. We are talking as 
if we are not at all aware of all these things and 
we are projecting a picture as if * everything is 
all right and we are better and we are still 
trying to improve the position, and give a 
better performance. Sir, why are aU these 
things happening? The custodians of law and 
order are involved in cases like Moradabad and 
rape and other things. They become a party to 
these things. Nobody can say, and not even the 
Home Minister can say, that these were 
communal    riots.      It wasl the 

State  Government  polide  machinery, which 
came into conflict. 

Then, sir, without quoting anybody> I want 
to know what was happening yesterday when 
in a meeting of the UP Congress(I) M.Ps. 
they said that the law and order situation in 
U. p. itself hag gone down under the present 
Chief Minister. Do I need to quote anybody 
else? It is the Congress(I> M. Ps. who are 
saying these things. Sir, if the police is out of 
their control, if the custodians of law and 
order are out of their control,, how are they 
supposed to bring down the-crime rate or 
improve the law and order situation. Nov/ the 
only alternative left to them is to employ mill, 
tary. Wherever the law and order •situation is 
there, they are employing military, Armed 
Forces, indiscriminately. What is the lesson 
of history? The lesson of history is that these 
Armed Forces and the report which the 
Australian High Commissioner has 
sent, are  not to be taken lightly __________  
because   of  their     alction;      exactly 

' the same situation prevails here as was in 
Bangladesh before the murder of Mujibur 
Rahman when even the ration used to 'be 
distributed through armed forces and when all 
the fm tions of the Government were en-trustd 
to armed forces. It seems yoa are also going 
the same way. If that is so, then people are 
not) going to tolerate you; they are not going 
to take y°u on their shoulders. They will 
certainly, rise because of your actions of 
omission and commission. You say law and 
order situation has 

' improved. Wnat .about Mr. N. K. Singh's 
arrest? This was one single incident which 
demoralised the law and order machinery of 
the Central Government. And now the Home 
Minister wants us to believe that there is 
improvement in the law and order situation. I 
say the law and order situation has gone down 
and is going down beyond repairs in ever/ 
part of the country. Because of your failures, 
it will have a very very bad repercussion and 
my apprehension is that the way they are 
dealing    witl* 
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[Shri G. C. Bhattacharya] 

law and order( soon a stage will joome 
when thia Government,, this democratic 
system will be over and armed forces 
will take over. I would request the Home 
Minister to make an enquiry from any 
woman in. any part of the country 
whether the ladies can go out with any 
silver or gold ornaments. Sir, as you 
know, Hindu ladies do put on some 
ornaments. But now even. Mangal Sutra 
they cannot wear and they have to put on 
artificial things. This is the state of 
affairs. They cannot go out with any 
ornamenta or money with them. And the 
Home Minister's statement is that there is 
improvement. 
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SHRI G. C. BHATTACHARYA: You 
are responsible for it. Nobody else is 
responsible. 

SHRI B. D. KHOBRAGADE (Maha, 
rashtra): Sir, the hon. Minister of State of 
Home Affairs, Shri Makwana, has quoted 
some figures and claimed that there has 
been improvement in the law and order 
situation. Mr. Ramamurti, another hon. 
Member, also quoted some figures and he 
has pointed out that there has been an 
increase in the cases 0f atrocities, in the 
case of violence and so on and, hence he 
has said that the law and order situation 
in the country is deteriorating. There is no 
doubt that the law and order situation in 
this country has deteriorated extremely. 
Sir, there are many factors which are res. 
ponsible for it. But it seems that the 
Congress(I) itself wants that the law and 
order situation should further deteriorate. 
During the byelection in the Indore 
Constituency, one advertisement was 
published by the Cong-ress(I) workers 
and this w.as pub. lished in a responsible 
newspaper, Hindi newspaper, 'Nayj 
Duniya'. What is the appeal to the voters? 
They have appealed to the voters to elect 
Cong-ress(I) candidate for establishing 
anarchy and indiscipline in the country. 
This is what has been said in Hindi. 

 
MR. DEPUTY CHAIRMAN: There 

must be some printing mistake, I 
think. « 

SHRI B. D. KHOBRAGADE; This 
was not a mistake. On the next day, some 
objection was raised by the Congress(I) 
workers and a photostat copy of the 
advertisement written in hand of the 
Congress workers was published in the 
paper to show that these words 'anarchy' 
and 'indiscip. line' were used. So, there 
cannot be any mistake. Sir, I would not 
dilate on this point any further. 1 would 
like to ask, what are the reasons for 
deterioration in the  law and    order 
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[Shri B. D. Khobragade] situation? The 

first thing is, there are a large number °f 
unauthorised and unlicensed arms. They are 
multiplying every day. A large quantity of 
unauthorised and unlicensed arms and 
ammunition has been seized recently by the 
Government. The Government should have 
known that these unlicensed arms are 
increasing every day. They are creating 
further problems. I would like to know what 
steps he is going to take to$curb the 
multiplication of these unauthorised and 
unlicensed arms. 

Secondly, Sir, the Government should 
always take precautionary measures. We have 
noticed the incidents in Moradabad, Aligarb, 
Allahabad and other places. In Karlta 14 
persons were murdered and butchered. 
Preparations for such incidents were fioing on 
for days together. What were the intelligence 
officers of the Government dodng? Is the Gov 
ment not responsible, for not taking 
precautionary measures before the situation 
exploded? They did nothing. Therefore, my 
second question is, what precautionary 
measures are they going to take in future so 
that such incidents did not take place, did not 
recur? 

Thirdly,, I would like to know from the hon. 
Minister whether the Gov. ernment is going to 
think in terms of finding a permanent solution 
to the problem. Other hon. Members have 
raised the points that the law and order 
situation involves the social and economic 
problems also. Social and  economic 
conditions are also involved, particularly when 
we consider the question of minorities and the 
Scheduled Caste and Scheduled Tribe persons. 
I would like to know what is he going to do to 
improve the social and economic conditions of 
the weaker sections? Of course, the 
Government is paying lip sympathy to the 
weaker sections and the minorities, but un-
fortunately it has not done anything to 
improve their economic conditions. Sir, ,the 
Sixth Plan is on the anvil. During the previous 
Five Year plans nothing has been done to 
improve the 

economic conditions of the Scheduled Castes 
and the Scheduled Tribes, Therefore, I would 
appeal to the Government that whatever -
allocations are made in the Sixth Plan, 
sufficient amount in proportion to the percent-
age of the Scheduled Caste aind Scheduled 
Tribes populatidon should be earmarked for 
their economic development. I would like to 
know from the hon. Minister whether he is 
going to take this step and allocate sufficient 
funds in proportion to the percentage of the 
population of the Scheduled Castes and 
Scheduled Tribes in the Sixth Plan. 

Lastly> I would like to ask the horn. 
Minister whether they are going to take any 
action against the police officers who are 
responsible for such, heinous offences, and 
who are protecting the culprits and offenders? 
For example, we know about Baghpat. The 
Government tried to protect till the last 
moment *the police off' who committed rape 
and atrocities. There was a demand by the 
peool? that they should be immediately 
pended or at least transferred, but nothing was 
heard for a long time. Ultimately, because of 
the pressure of the people they had 4o transfer 
the officers. Now in Orissa when flie wife of a 
journalist was raped and murdered, what wag 
the action taken by the Government? Instead 
of taking action, they have tried to protect the 
offenders. (Interruptions).. .The case of 
Nirankaris is also mentioned just now. If the 
things go on like that, the real culprits will 
have no fair. The goondas and offen. ders will 
think that nobody can ' do any harm to them, 
might commit. And, therefore, there will be 
further deterioration in the law and order 
situation. I would, therefore, like to know 
from the Home Minister whether any action 
has been taken in such cases, in the pa«t and 
whether steps will be taker future against 
officers who have bee» responsible for not 
giving protectio* to honest citizens and who 
are trying-to give protection to the goonda ele-
ments in this country? 
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SHRI B. D. KHOBRAGADE: He is 
referring to a statement which 1 did. not 
make at all.
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The House then adjourned for 

lunch at forty-one minutes past 
two of the clock. 

The House reassembled after lunch at 
thirty-two minutes past three of 

the clock, MR. DEPUTY CHAIRMAN 
in the Chair. 

REFERENCE  To     REPORTED 
DISCRIMINATORY   POLICY   
PURSUED BY THE UNITED 

KINGDOM TOWARDS INDIANS 
THERE 

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, i want to 
draw the attention of the Minister ot 
External Affairs as well as the attention 
of the Minister of Parliamentary Affairs 
to convey to what we say the proper 
quarters... (Interruptions). Here. Sir,... 

 


